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Per D.N. Panda

The sum and substance of the argument of the Id. consultant is
that there were certain materials used in the execution of the
contract of service. Therefore the value of such goods should not be
liable to tax under Finance Act, 1994. To the question whether the
goods parted with the recipient of service, the answer comes up is

negative.
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2. In these circumstances, when the property of the goods is not
transferred to the recipient of service, there was no sale of goods.
Therefore contract itself is plain and simple service contract.
Accordingly abatement, by no means, is possible to be granted to the
appellant for which the appeal is dismissed.

(Dictated and pronounced in open court)
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